
Special (N.D.P.S. Act) Case No.29(N.L.)/2021.

Present:   Syed Burhanur Rahman, A.J.S.,
       Lakhimpur, North Lakhimpur.

28/04/2022    

Learned A.P.P. is present.

Accused Ranjit Doley, Firoj Ali and Motibur

Rahman are present along with their learned engaged

counsels.

Learned counsel on behalf of  the accused

Abu  Bakkar  Siddique  has  filed  a  petition  bearing

No.552/22,  with  prayer  to  dispense  his  personal

appearance  for  the  day,  showing  sufficient  cause.

Prayer allowed. 

Learned  counsel  on  behalf  of  the

accused/petitioner  namely,  Ranjit  Doley  has  filed  a

petition bearing No.550/22, for releasing the Redmi

8A Dual mobile on zimma, seized from the accused of

the  instant  case.  Accordingly,  a  document  in  the

name  of  Ranjit  Doley  issued  by  the  Saudagar

Electronics,  dated 07/10/2015 against  the purchase

of the said mobile phone is also annexed. 

Also  learned  counsel  on  behalf  of  the

petitioner namely, Ranjita Biswas has filed a petition

bearing  No.549/22  for  granting  zimma  of  a

motorcycle  bearing  Registration  No.AS07M9040,  CB

125  SHINE  SP,  Engine  No.JC73ET2100808,  Chassis

No.ME4JC737FJTO55333,  Atheletic  Blue  Colour,

seized  from  the  accused  of  the  instant  case.

Accordingly,  a  xerox  copy  of  R.C.  of  the  said

motorcycle  in  the  name  of  Ranjita  Biswas  is  also

annexed. 

Upon the perusal of  the case record,  it  is

revealed that charge-sheet bearing C.S. No.457/2021

dated 27/12/2021 is already filed in the instant case.



Therefore, there is no requirement of the said mobile

phone  and  the  motorcycle  for  the  purpose  of

investigation. Hence, I allow the petition filed by the

accused/petitioner  namely,  Ranjit  Doley  for  the

zimma  of  the  said  mobile  phone,  subject  to  the

furnishing  of  bond  of  Rs.10,000/-  (rupees  ten

thousand) only. Also I allow the petition filed by the

petitioner  namely,  Ranjita  Biswas for  the zimma of

the said motorcycle, subject to the furnishing of bond

of Rs.75,000/- (rupees seventy five thousand) only.

It  is  directed  to  the  accused/petitioner

namely,  Ranjit  Doley  and  the  petitioner  namely,

Ranjita  Biswas that  said  mobile  phone  and

motorcycle  respectively  may  not  be  disposed  of

during the pendency of the trial.

Accordingly  both  zimma  petitions  are

allowed and the I.O. of the instant case is directed to

release  the  above  mentioned  mobile  phone  and

motorcycle to the registered owners, upon production

of  proper  ownership  documents,  and  after  taking

photographs,  and  making  panchnama  of  the  said

vehicle.

The  instant  zimma petitions  are  disposed

of.

Fix 06/06/2022 for C.C.

Addl. Sessions Judge (F.T.C.),
Lakhimpur, North Lakhimpur.


